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PRINCIPAL BENCH

0A.No.254 of 1997

Dated New Delhi, this~31st day of January,1997.

HON'BLE MR K. MUTHUKUMAR ,MEMBER (A)

H

1. Smt. Sunita Sharma
W/o Shri K. K. Sharma \
. R/o House No.1037/7 Type-1I
R. K. Puram )
NEW DELHI.

2. L. C. Sharma
- 8/o Shri Ram Mehar Sharma
R/o House No.1037/7 Type-I1I
R. K. Puram _ . :
NEW- DELHI. ... Applicants

By Advocate: Shri P. P. Khurana
J
VEeTrsus, /

1. Government of National Capital -
Territory of Delbi
Department of Education
01ld Secretariat
DELHI.

9. ' Directorate of Estates
Through the Director
Nirman Bhawan '

~ NEW DELHI.

3. Estate‘officer
Directorate of Estates
Nirman Bhawan

NEW DELHI. , ... Respondents -

WO RDER (Oral)’

Mr‘K.,Muthpkumar,M(A)vu*

The applicants are agrrieved by the order of

the Director of Estates treating applicant no.2

"as unauthorised occupant of the quarter allotted

to him when he was in service. The applicant
no.2 retired from the ~government, service on

30}1.95. Both the ‘applicants have joined in




..2_
single application which is not numbered and the

said abplication is at page.ll. Consequent on

the death of the husband of applicant noJd, the.

applicant - no.l was- ‘given an ;dppOintmeﬁt.

;Undet . the. Government of the National Capital
Territory of Delhi by order of the Medical
Superintendent of - G. B. 'Pant‘ Hospital dated
13.5.96. ~The applicant no.2 had preferred a
represéﬁtation to .respondent ‘no.2 for
regularisation of the accommédétion which was

allotted in favour‘of applicant _no.2. The said

‘representation was forwarded to her present

employér on 1.10.96. I have seen the pleadings

in tth' aﬁplicatioﬁ and have also heard the

7

learnéd counsel for the applicant. The learned

counsel concedes that. the rules of ad-hoc
allotment in the name of mnear - relations of
Covernment servant who dies while in service

does not difectly cover the <case of the

applicant. Hé, however, submits that the
Government by ~ invoking power of the
re@axationf“‘;:vof, allotment rules can consider

the case of the applicant for regularisation of
\
the said accommodatioﬁ.Since the applicant bhas

made a representation, it is not appropriate for

this Tribunal to interfere in this matter at
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at this stage. Accordingly, this application is
not héintéinable and is dismissed 1in limine. No

costs.

(K. Muthukumar)
Member (A)
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After the -above order. was dictated, the

learned counsel for the applicant prays that he

~ may be allowed to withdraw this application.

Accordingly, this application 1is dismissed as

withdrawn.

(K. Muthﬁkumar)
Member (A)

s e mmem




